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CENTRa AD1'1JN .ISTR..AT IVE, TR LBUNAL 
JODHPUR lE_NCH, J'ODHPUR .. 

Date of Order : 11·07-· 2c:;oJ 

0. A. No. 30/2001. 

Lal Sing-h, S/o Shri Baney Singh R/o House No. 633, 
S.ector 18 Chopasani Housing B0ard, Jodhpur v·Jorking 
as U9per DivisiGn Clerk, 1< .v. No. 2\.A.ir Force), 
Jodhpur. 

APPL ICAL~T ••• 

VERSUS 

1. Union of India through ~ecreta.ry Ninistry of 
Human Resources and Development (HP-D) 1 Shastri 
Bha ~van, N e·,; Delhi • 

2. Additional Secretary 1 lv'Iin istry of HR.D cum Vice 
Chairman K .v .S. Department of Education, Shastri 
Bhawan New Delhi. 

3. Coaunissioner K .v .s. (H •. Q.) 18 institutional Area, 
Saheed Jeet Singh Marg~ New Delhi. 

4. Deputy comrnissioner {Academic) K .v .S • {H .Q .) 18 
institutional Area, Saheed Jeet .tvlarg, Nevi Delhi. 

RE.S.p 0.\l D8.NT5,. • • 

Mr. K. S.. Chouhan, counsel fGr the Applicant. 

Horl1 ble Ivir. Justice, B. S. Raikote, Vice Chair man. 
Hon• ble Ivir. Gopal Singh, Adruinistrative l'J.ember. 

CRDER 

(per Hon'ble Ivfr. Gopal ;:;.,ingh) 

In this application under Section 19 of the 

Admlnistrative T_ribunals Act, 1985, applicant Lal 

o ingh has prayed for a direction to the respondents 

to fix the pay of the applicant in the scale ~f 

Rs. 5000-150-8000 and pay the arrears alongv1ith the 

interest @ 24,;. per annum. The applicant has also 

prayed for ex·tending the benefit of Assured Cai·eer 

PrGgress i.)Il Scherne(ACl?) with all consequential benefits 
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2. Applicant• s case is that he was working on 

the post of Upper Division Clerk {U ,.D.c., f.:)l- short) 
.._;yas 

.and the pay scale of Rs. 4,000-l00-6,000Lt?rescribed 

for the said post by the Vth pay Commission. The 

applicant v1as also handling cash and for that purpose 

he was granted special pay of Rs. 70/- 9er month. 

It is the contention Gf the applicc.nt that Vth Pay 

C0mrnission had recorrmended the pay scale of Rs '! 5,000-

150-8,000 to those u .D .ces.· who were drawing a special 

pay of Rs. 7bf. per month. The resp0ndents department 

has ho,-,..,ever fixed the pay of the applicant in the 

paY s'cale of Rs. 4,000-1U0-6,000. Re.t~resentations 

v-;ere made by the a~plicant in this regard, but t:o.--

no a·Jail. Hence, this application. 

3 • Vth 1? ay Commission r econmendat i oo s :. as 

accepted by the Gov~rnment of India, provided a paY 

scale of Rs. 5,000-150-8,000 for U .D.C' ; irJho we1..e 

drawing special pay of Rs. 70/- per month, '11he U .D .Cs 

n 31: drawirig the special pay were given the ~ay scale of 

Rs .4,0uU-l00-6,000. The upgraded scale given to the 

u .D .Cs · drawmg special pay of Rs. 10/- j;)er month was 

subject to fulfilment ®f specific conditions. 

Government of India, Departmant of Expenditure, 

O.lvl. No. F.6/31/99-IC, dated 19.03.1999, provides the 

course of action to be adoJ?ted for placernant of U .D .c§­

carrying the pay sccle of R s. 1200-20 •10 ~o-.~ith a special 

paY of Rs. 70/- .J?er month in the revised pay scale of 

Rs. 5,000-150-8,000. we consider it a.t?propriate to 

extract below the Governrrent of India order dated 

19.03.1999:-

" G.I.,Dept. of E:xpenditure, O.i•t. No. F.6/31/ 
99/IC, dated 19.03.1999. 

Grant of upgraded pay scale to 10/o pos·t: 

. . 
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of the UDCS in non-secretariat administrc.tive 
offices for fixcition of pay. 

The undersigned is directed to say that 
consequent to the recomuendati::;t1s of Fifth --­
central I?ay Cowmission regarding Upgradation of 
10;~ posts of U])Cs in receipt of special pay at 
the rate Of R::> • 70 per month to the level of 
Assistant in the pay scale co:cr:esiJOfld.Lng to 
RS. 1 1 600-2,660, the upgraded pay scale for suci 
posts of UDCs was notified vide Notification, 
dated 30.09.1997. However, certain doubts have 
now been raised regarding the procedure to be 
followed 'Vvhile granting the upg.r:aded pay scale 
to the UDCs covered under this schene. The 
matter has been examined in this Department in 
conultation v-1ith the Department of Personnel 
and Training. It has been decided that the 
follow.1.ng course of action may be adopted for 
placement of UDCS carrying the pay scale of 
Rs .1,200-2,040 v-1ith special pay of Rs.7o per 
month in the revised scale of Rs. S,000-8,000, 
as rrentioned against Sl NO.l(g) of I?art-B of 
the First Schedule to C~ (RJ?) Rules, 1997:~ 

(a) UDCs pGSted against 10~ identified posts 
may initially be placed in the scale Gf 
Rs .4,000-6,000 and allOvJed special pay -:>f 
Rs .140 per month ~vith effect froii1 1-1-1 ;-!96. 

(b) A sanction may be issued to create add i-.;._: ·~ .. 

ti.~nal posts of Assistants in the scale :::>f 
Rs.s,ooo-8,000 equal to a nu.uber Gf 10,~ 
identified posts o£ UDCs carrying special 
pay of Rs. 70 _per month. 

(c) Against the additional posts of Assistants 
s G created, UDCs may be considered for 
_promotion on the basis of seniority -cum­
fitness. 'l'he ir pay on 'promotion may be 
fixed in terms of .H~ 22( 1) (a) ( 1) • Furthe 
v1herever UDCs are carLying special pay of 
Rs. 140, this may ·be taken into account in 
fixa~ion of ~ay. 

(d) E'rom ·the date, the additLJnal created _;>ost~ 
of Assistants are filled up by prom:>tion a~ 
menti-Jned in (c) aboie, the 9osts of UDCs 
ca1:rying Sf)ecial pay of Rs .140 per ~oonth 

(pre-revised Rs • 70) Ittay be abolished. 

(e) If any UDC drawing a pay :.;f Rs. 140(pre­
revised Rs. 7u) does not get promotion tG 
the ;> ost of ASsistant in terws of Para. 
(b) above, he nay re transferred and postac 
a§ainst an unidentified post of UDC not 
carrying special pay. From the date of 
transfer to the unidentified j?Ost the 
s 1Jecial pay of Rs. 140 may be discontinued 

2. The existing orders on the subject stand 
rnOdified to the extent rrenticmed in I? aras. (a) 
to (e) above.'·Q 
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4. It \"/OUld be seen from the Government of India 

letter dated 19.03a1999, that the UDCS drawing speci2l 

pay of Rs • 70 per month 'W'Jere not to be granted higher 

scale of pay of Rs .5,000-150-8,000 autonatically. 

NevJ posts of Assistants in the pay scale of Rs,S,ouO-

150-8,000 eqqal to the nunber of 10/o identified posts 

0f UDCs were to be sanctioned and the UDCs drawing 

special paY of Rs.7d per month were to be upgraded 

to the pay scale of Rs. 5,000-150-8,000 by promotion. 

In the intervening period their special pay was 

incresed to K.s .140 per month. ~ .. yocs who could not 

:Oe promoted to the p__~s·t of Ass~stants in the pay 

scale of R.s. 5,000-150-8,000 were to be posted 

against an unidentified i.)ost of UDC not carrying the 
the 

special pay and 1r1lth ./; t:Lansfer to the unidentified 

post, the UDC concerned would cea~e to draw the 

SJ:!ecial pay of Rs. 140. Thus, repondents departrnent 

has to examine the case of the applicant in terms of 

Government of India order dated 19.03.1999,Supra) 

and extend the benefit to him if .t?er missible. 

Accordingly, vie pass the order as under :-

n The OA is disvosed of with a direction to 
the respondents to consider the case of the 
apvlicant in terms of Government of India 
circular dated 19.03.1999 and extend hi,,1 the 
benefit of higher paY scale if feund 
permissible. No eosts •1~ 

(~ 
( GOJ?AL SIN 'H ) 

Admn. Iv:Iember 

--- -------------

( JUSTI~orE) 
Vice Cha i.e rnan 
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